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IN THE CENTRAL ABMINISTRATIVE TRIBUNAL N
PRINCIPAL BENCH, NEW DELMI

R.A.No.8 of 1992.in
0¢AON°0917 OF 1991 e

| . 31.1.92,
Dats of dacision:

Or. G. Gopala Rao sesApplicant
Vs,
~Unien of India & Others , -+ sR@spondents
CoRan:

THE HON'BLE MR. JUSTICE RAM PaL SINGH, VICE-CHAIRMAN.
THE HON'BLE MR. I.P.GUPTA, MEMBER (A).

fpplicant eoINn psrson,

" DROER

( DELIVERED BY HON'BLE MR. I.P.GUPTA, MEMBER(A) )

The applicant in this Review Application was the
applicant in O.A}Ne.917 of 1991, He has prayed for ro-
consideratien ef the judgemsnt delivered on 25-11-91 and
for allewing him the bensfits prayed for in the application.
2, A rsvieu applicatian is maintainable on
following caunts

"I. On the ground of the discovery of new and

impoertant matter er evidencs which, after the

exsrcise eof due diligence, was not within the
knouledge of the party or could not be produced
by him at the time uhen the decree was passed or

order made; or

I1. on account of some mistake or arrgr apparent on
the face of ths record; or

I11. for ény other sufficient reason, "
3. dnce a2 judgement has bsen signed and prenouncead,
it cannot be altered and the right of revieu is exerciseable
enly where circumstances are distinctly covered by the
aforesaid exceptions. The applicant has not braught ocut
any mistake or errer apparent on the face gof the record
nor is therao any discovery of new or impertant mattsr uvhich

was not within the knowladge of the applicant at the time
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of making the application or arguing the case. A reitoration
of points mada in 0A will not warrant a revisu.
4, The application is berneft of any merits and is,

therefore, dismissed.
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Hon'ble Mr. Justice Ram Pal Singh,
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